
AGREEMENT BETWEEN A COMPANY AND AN ADVERTISER FOR 

INSTALLATION OF HOARDINGS 

 

THIS AGREEMENT made at……………..on this……………..day of 20… between 

……………, a company incorporated under the Companies Act, 1956 and having its registered 

office at ..................hereinafter referred to as "the Company" (which expression shall, unless it 

be repugnant to the context or meaning thereof, be deemed to mean and include its successors 

and assigns) of the ONE PART and Shri ……….., son of ……….., of……………..carrying on 

the advertising business in the name and style of M/s. ....................... Advertisers, 

at……………..hereinafter referred to as "the Advertiser" (which expression shall be deemed to 

mean and include his heirs, legal representatives, administrators and assigns) of the OTHER 

PART. 

  

WHEREAS the company is manufacturer of food products and desirous to install and 

maintain hoardings at selected sites in the States of…………….. 

 

AND WHEREAS the advertiser has offered to prepare, paint, supply and install the hoardings 

and maintain the said hoardings; 

  

AND WHEREAS the company has agreed to appoint the advertiser fabrication, painting, 

supply, installation and maintenance of the hoardings on the terms and conditions hereinafter 

mentioned: 

  

NOW IT IS HEREBY AGREED BETWEEN THE PARTIES HERETO AS FOLLOWS: 

  

(1)  The company appoints the advertiser to fabricate, supply, paint, install and maintain the 

hoardings at selected sites in the States of .................the details of sites are more 

particularly described in the First Schedule hereunder written, in accordance with the 

specifications, design and description described in Second Schedule hereunder written. 

  



(2)  The advertiser shall install all the hoardings complete in all respects within a period of 

three months from the date of these presents. After the completion of the work of 

installation of hoardings, the advertiser shall inform the company and the company may 

get the inspection of the hoardings installed by the advertiser and after inspection of the 

hoardings, shall inform the advertiser that the work has been completed according to its 

satisfaction. If any defect is noticed in the design, description or the specification of the 

hoarding or hoardings during the inspection by the company, it shall intimate to the 

advertiser to rectify the defects in the hoarding or hoardings, as the case may be, which 

the advertiser shall do within a period of fifteen days from the date of intimation of the 

defects by the company. However, if the company does not get the hoarding inspected 

within a period of one month from the date of receipt of intimation of completion of work 

by the advertiser, the work of installation of hoardings shall be deemed to have been 

approved and taken over by the company. 

  

(3)  The advertiser shall maintain the hoardings installed by him for a period of one year from 

the date of installation of the hoarding and if the painting of any hoarding fades, peels off 

or washes off or the hoarding is damaged or falls down, the advertiser shall set-right the 

defects in the hoarding or hoardings. 

  

(4)  The hoardings as and when installed by the advertiser shall become the property of the 

company. 

  

(5)  The company shall pay to the advertiser a sum of Rs ............ per hoarding. It is hereby 

agreed that the said amount shall be inclusive for all services provided by the advertiser 

viz. fabrication, painting, installation of hoardings at site and their maintenance for a 

period of one year as aforesaid. The said amount shall be paid to the advertiser after the 

hoardings are installed and taken over by the company. However, a sum equivalent 

to……………..per cent of every bill shall be deducted by the company by way of 

retention money, which shall be held by the company as security for the performance by 

the advertiser of their obligations hereunder in respect of the rectification of defects 



during a period of one year from the date of installation of the hoardings. The said sum 

shall be paid after the expiry of defect liability period.  

  

(6)  The company shall be entitled to inspect the hoardings within the period of one year from 

the date of installation of the hoardings and if any defect is found or detected by the 

company in the hoardings, it shall report the same to the advertiser and the advertiser 

shall rectify all such defects within a period of one week from the date of the notification 

of the same by the company, at its own cost. If the advertiser fails to rectify the defects 

pointed out or declines to rectify such defects as pointed out by the company within 

fifteen days from the date of reporting to the advertiser, the company shall be entitled to 

have such defects rectified by some other agencies, as it may deem fit, at the entire cost 

and risk of the advertiser and utilise the retention money for the same. Provided further 

that in the event of the said retention money being inadequate to meet such costs, charges 

and expenses incurred by the company for curing the defects in the hoardings, the 

advertiser shall within……………..days of a demand in writing made by the company, 

make good the deficit, failing which the advertiser shall be liable to pay the same together 

with the interest @ ……………..% per annum.  

  

(7)  The hoardings installed by the advertiser shall be in accordance with the bye-laws of the 

local Municipal Corporations or local bodies.  

  

(8)  The advertiser shall indemnify and keep indemnified the company against any loss, 

claims, damages, actions, proceedings, losses, damages, costs, charges and expenses 

which may be made or brought or commenced against the company for any negligence or 

default committed by advertiser or its agents, servants and employing in installing or 

maintaining the hoardings. 

  

(9)  In case any dispute or difference shall arise between the parties during the subsistence of 

this agreement or after its termination or earlier termination, as to its meaning and 

construction or to any other matter or thing directly or indirectly under this agreement, 

the same shall be referred to arbitration and the final decision of an arbitrator to be agreed 



upon and appointed by both the parties or in case of disagreement as to the appointment 

of a single arbitrator, to the appointment of two arbitrators, one to be appointed by each 

party which arbitrators shall before taking upon themselves the burden of reference, 

appoint a third arbitrator, who shall act as the Presiding Arbitrator. This submission shall 

be deemed to be a submission to arbitration within the meaning of the Arbitration and 

Conciliation Act, 1996 or any statutory modification thereof. The award of the arbitrator 

or arbitrators as the case may be, shall be final and binding on the parties. The parties 

also agree that arbitration under this clause shall be a condition precedent to any right of 

action under the contract. 

  

(10)  This Agreement shall be executed in duplicate, the original shall be retained by the 

company and the duplicate by the advertiser. 

  

IN WITNESS WHEREOF, the company has caused its common seal to be affixed to 

these presents and the duplicate hereof and the said advertiser has signed these presents and the 

duplicate thereof on the date, month and year hereinabove written. 

  

WITNESSES The common seal of the …………. Ltd., has been hereunto affixed 

pursuant to the Resolution of its Board of Directors passed at the meeting held on………..in the 

presence of its two directors viz. Shri……… and Shri……………..who have in token thereof 

subscribed their signatures hereto Signed and delivered by ………………. 

 


